
Government of Jammu and Kashmir 
Cfvil Secretariat Home Department 

Srinagar/Jammu. 
NOTW,CATION 

Srfnacar, the ~ 0 September, 2019 

SRO:.~ SS~ Whereas, on 27.09.201~, Police Station Sopore received 
a wntten do,cket to ~he effect that during naka check}ng 02 persons 
under susp1cious c1rcumstances were apprehended wh d · 
Prelim' t ' · d' l o unng . mary ques 1omng 1sc osed their identity as 01. Mehraj-ud-
dm ~han S/o Mushtaq Ahmad Khan R/o New Colony Sopore and 02. 
Bash1r Ahmad Dar S/o Mohd Nawab Dar R/o Saidpora Sopore. From 
personal search 02 UBGL grenades and 01 page of matrix sheet of 
JeM outfjt were recovered from the possession of Mehraj-ud-din 
Khan and o1 page of matrix sheet of JeM outfit and 01 UBGl 
Grenade from the possession of Bashir Ahmad Dar. The accused 
could not give any satisfied re.ply regarding the recovered banned 
material; and 

2. Whereas, a case FIR No. 266/2018 U/S 7/25 A.Act 
and 13 ULA (P) Act, 1967 was registered at Police Station Sopore 
and investigation initiated; and 

3. Whereas, during the course of investigation, on the 
basis of statement of witnesses, the seizure memos and other 
evidence, the Investigating Officer established a prima-fade case 
against the accused persons namely Mehraj-ud-din Khan S/o 
Mushtaq Ahmad Khan R/ o New Colony So pore and Bashir Ahmad Dar 
Sf o Mohd Nawab Dar RIO Saidpora under Sections 7/25 A.Act and 
13 of the Unlawful Activities (Prevention) Act, 1967 and 
accordingly investigation of case has been concluded as. prov~d 
against them. It is further submitted that accused MehraJ·Ud-dm 
has been killed in an encounter with security forces and copy of FIR 
has been placed on file;and 

4. Whereas, the Authority appoin.ted by the State 
Government under sub-section (2) of sect1on 45 of the Un~a~u! 
Activities (Prevention) Act, 1967, has independently scrut1m~ed 
the Case Diary file and all the other relevant do~uments rela~mg 
to the case and has come to a definite conclusion . that thjs JS. a 
fit case for accord of prosecution sanction agarnst the sard 
accused person; and 



5. Whereas, after perusing the Case Diary, the relevant 
documents and also taking into consideration the 
observations/views of the Authority appointed under sub-section 
(2) of section 45 of the Unlawful Activities (Prevention} Act 
1967, the State Government is of the view that there f~ 
s.ufffcient material and evidence avaitable against the accused 
person for his prosecution under the aforesaid provisions of taw. 

Now, therefore, fn exercise of powers conferred by sub-
section (2} of section 45 of the Unlawful Activities (Prevention) 
Act, 1967, the State Government hereby accords sanction for 
launching prosecution against the accused person namely Bash1r 
Ahmad Oar S/o Mohd Nawab Dar R/0 Saidpora for the 
commission of offences punishable u/s 13, of Unlawful Activities 
(Prevention) Act, 1967, in case FIR No. Z66/Z018 of Police 
Station Sopore. 

By order of the Government of Jammu and Kashmir. 

Sdl· 
Prindpa! Secretary to the Government 

Home Department 
No. Home/ Pros/105/2019 Dated: >o .09.2019 
Copy to:-
1. Director General of Police, JftK,Srinagar. This has reference 

to his tetter No.Legal/San-34/S/2019/41m·74 da~ed 
12107/2019. The CD file fn original is returned hereWlth, 
receipt of which may kindly be acknowledged. . 

2. Secretary to the Government, Department of Law, Justtce & 
Parliamentary Affairs. (w. 7 .s.c.) 

3. Private Secretary to Prindpal Secretary to the Government, 
Home Department. 

4. Stock file. N,y{ ~1)<j' 
Under Secretary to the Government 

Home Department 


